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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

FRIDAY, THE TWENTY THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

. THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITIO N NO:3 2965 0F 2012

Between:

Smt.Bathula Padma @ Padmamma, Wife of B.Sheker Reddy'..Aged 
'.b,9'-t-1?veirs, Occupation Agiiculture, Cheruvu fn1ar.ary Village, Kattangur Manoal

p;;;;"aly R;;'ding it -rattakat 
Road, Nakrekal Village, Nakrekal Mandal'

Nalgonda District

..PETITIONER

AND

1. State of Andhra Pradesh, Represented by its Secreatary' Revenue'

Secretariat Buildings, Hyderabad.

2. The Tahsildar and [Vl.R.O., Kattangur Mandal, Kattangur, Nalgonda district-

3. The Drstrict Registrar, Nalgonda District, at Nalgonda

4. The Sub Registrar, Nakrekal, Nalgonda District

5. Nandyala Adi Reddy, son of Laxminarsaiah, Aged 
-about 

66-years' Occupatton" 
,gri"Jlt,-,i", 

-n".'atjnt of Cheruvu Annarari Village, Kattangur tt/andal'

Nalgonda Dtstrict.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

Circumstances Stated in the affidavit filed therewith, the High Court may be

pleased to pass an order, direction or writ, one more particularly in the nature of

writ of mandamus declaring that the action of the respondents 3 and 4 in

registering unilateral gift settlement cancellat'ron deed as document no 133 of

2012 as executed by respondent no 5, interfering with rights of the petitioner

under document no 555 of 2000, including the rights of possessron and

enloyment, is a nullity, arbilrary, illegal, conlrary to principles of natural justice'



fundamentar rights, and provisions of rndian Registration Act and stamp Duty
Act, and accordingly Iiable to be set aside in the interest of justice.

l.A. NO: 1 OF 20 1z(WPMP. NO: 41971 0F 20121

Petition under Secrion 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be preased to
stay all further proceedings in 23r27rBr2o12 before the second respondent under
Record of Rights Act there by, not disturbing the recorded rights of the petitioner
under the gift settrement deed document no.555 of 2000 on the fire of Sub-
Register Nakrekal, including the

interest of justice.
rights of possession and enjoyment in the

Counsel for the Petitioner: SRI p.JAGADEESH BABU, REp. FOR
SRI GOVARDHAN VENU

Counsel for the Respondents: SRI MURALIDHAR REDDY KATRAM,
cp FoR REVENUE (STAMPS & REGiSTRATTON)

The Court made the following: ORDER
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THE HON'BLE TIIE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J' SREENIVAS RAO

WRIT PETTTION No.32965 ot 2012

Q]@(o"t 'he 
tlon'ble the Chief Justice Alok Aradhe)

Mr.P'JagadeeshBabu'learnedcounselappearsfor

N'lr. Govardhan Venu, learned counsel for the petitioner'

Mr. Muratidhar Reddy Katram' learned Government

Pleader for Revenue (Stamps & Registration) appears for

respondent Nos.l to 4'

2. In this Writ Petition, the petitioner inter alia has prayed

firr the tbllowing relief:

-lor rhc reasotts slated in the accompanying

rll-itlarit. ir is prayed that this Hon'ble Court may be

pleascd tt> pass an order, direction or writ' one more

particularlr rn the nature of writ of man'damus

dcclaring that the action of the respondonts 3 & 4 in

registcring ulilateral gift settlement cancellation

,.lied as docuorent no l33 of 2012 as executed by

iu,ipotrdetlt no 5. interfering with rights of the

pctitioncr trrCcr documcnt no 555 of 2000' including

thc riqhts oI pttssession and enjoymen! is a nullity'

lrlrirrart. iilcgtl. contrary to principles of natural

jrrsLice. lunilarnental rights' and provisions of Indian

i.lcgirtratrr)rt Act ard Stamp Duty Act' and

alcordingl) liable to be set aside in the interest of
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C.J & JSR, J
W.P i\o.32965 of 2012

3. Facts giving rise to filing of rhis Writ petition briefly

stated are that the petitioner claims to be the owner and

possessor of agricultural land rneasuring Acs.g.3l Guntas in

Survey Nos.369/8, 3731E, 37SIEE, situate at Cheruvu

Annaram Village, Kattangur Mandal, Nalgonda District. The

petitioner had acquired the aforesaid properry by virtue of a

registered Gift Settlernent Deed dated 22.05.2000 executed by

her father in her flavour. The petitioner claims to be in

possession of the aforesaid propert_v under the aforesaid Gift

Settlement Deed.

4. According to the petitioner. respondent No.5 influenced

her father, who had execiited the afbresaid Gift Settlement

Deed, to execute another gifi settremcni rcvocation deed in his

favour. The Sub-lle{isrrar thc-rcupon regislered Gift

Settlement Cancellation l)eed bearing <Jocurnent No.l33 of

2012 dated 10.01 .20 I 2. I'he peririoner- has assailed the

aforesaid revocatiotr tntar (iliu on the qro,-rrrd that the same is

per se without any autiroritl ol- larv ancl unilateral cancellation

of the registercd docrrrlerri is rrot perrrrissihlc.
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W.P-No.32965 o12012

5. Learned counsel for the petitioner submitted that the

impugned action of the registering authorities is per se without

any authority oflaw and respondent No.5 ought to have filed a

civil suit challenging the validity of the aforesaid Gift

Settlement Deed.

6. On the other hand, learned Government Pleader submits

that under the Circulars issued by the State Govemment, the

Registering Authority has power to cancel the registered

rnstrument.

7. We have considered the rival submissions made on both

sides.

8. Neither the provisions of the Registration Act, 1908, nor

any of tlie Rules made thereunder authorize the Registering

Authoritl to cancel a registered instrument. In the absence of

any valid order, the Registering Authority cannot cancel a

registered document. [n this connection, reference may be

rnade to the decision of the Supreme Court in Thota Ganga

Laxmi v. Government of Andhra Pradeshr wherein it has

been hcld that the cancellation of-a registered document can be

/i
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CJ & JSR, J
iI P \o -12965 of2012

done only by a competent Court after giving notice to the

partles,

9. In the instant case, the Registering Authority without

giving any notice to the petitioner has revoked the aforesaid

Gift Settlement Deed.

10. For the aforementioned reasons, the registered

instrument of Gift Settlement Cancellation Deed dated

10.01.2012 cannot be sustained in the eye of larv. It is

accordingly quashed. However, liberry is rcserved to

respondent No.5 to challenge the validiti, ol' registered Gift

Settlement Deed dated 22.05.2000 executed in fhvour of the

petitioner, in a civil suit.

4 \

11. Accordingly, the Writ Petition is disposed oi.

Miscellaneous applications, if an1, pending. shall stand

closed. There shall be no order as [o co-\ts.

//TRUE COPY//

Sd/- N. SRIHARI
nssrsrAN\plsrRAR

SECT|-ON OFFICER

To,

1

2

3

4

The Secretary, Revenue, Secretariat Buildings, Hyderabad'

The Tahsildar and M.R-O., Kattangur lvlandal, Kattangur' Nalgonda district

The District Registrar, Nalgonda District, at Nalgonda

The Sub Registrar, Nakrekal, Nalgonda District

One CC to SRI GOVARDHANVENU, Advocate [OPUCI



6. Two ccs to GP for REVENUE (sTAr\i'/lPs & REGISTRATIoN)', High court for
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st"tJ 6i Telangana at Hyderbbad [oUTl
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HIGH COURT

DATED: 2310812024
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ORDER

WP.No.32965 of 2012

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS


